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FT.3T. 1266(3T).—Feai T TLHTL, AT TCAT TSTHNT TR Afafaa+, 1988) 1988 T 68)
T T ETT T&ed ATadl T TART A g0 11, A1 & 1o, fadiftha faay 1, #§ Thera 9ea 2017
HTEH F G2 TRagH A TSTHNE HATAT il ATE=AT §h7 .37 . 2862 (31), faitha fraqa< 1, #2017
TAET TRl TAT & Aeed e gl

[®1.5. TAU=-14013/6/2026-F UT 1H]

g A HET, ATarF
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 11th March, 2026

S.0. 1266(E).—In exercise of powers conferred by section 11 of the National Highways Authority of India
Act, 1988 (68 of 1988), the Central Government hereby rescinds the notification of the Government of India in the
Ministry of Road Transport and Highways, number S.O. 2862 (E), dated the 015 September, 2017 published in the
Gazette of India, Extraordinary dated 01 September, 2017 with immediate effect.

[F. No. NH-14013/6/2026-P&M]
SHAIKH AMINKHAN, Director
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srferg=AT
2 faeet, 11 |1, 2026

FIT. 1267 (3T).—Fes T TLHTL, AT TCIT TSTHTT ITFEEReor srfarfaae, 1988 (1988 =T 68)
T TR 11 ST Tacd A3t F1 TN Fd g0, TAGET A1+ &F TS AR 6 Fiad (1) § Taqedr gfafee
H 77 AT rdir TRt F wew (2) § 797 AR g aqar Aetetea gt F wtaw (3) #
Tor-fafaface, Tede TeETT @ 9 TP TSTHE TR T Hiad g, ATHd -

vt
T TET T TS TSt R e Fas/eaTs (Y )
(TFT) .
(1) (2) (3)

YT R ¥ R T ¥ feee TAT=-65 F ATer o st A s § o &l
161 QKWW,W,W,WﬁWW@Tle

AT TS § qeTTod ! (ATqaT) & Heahe TAT=F-65 & AT 379

[STeFeT 9T FHTH g4 a1t TSTHE|

[T -TT= . .14013/6/2026% 1T TH-]
o T, e

NOTIFICATION
New Delhi, the 11th March, 2026

S.0. 1267(E).—In exercise of the powers conferred by section 11 of the National Highways Authority of
India Act, 1988 (68 of 1988), the Central Government hereby entrusts the stretch of National Highway as specified in
column (3) of the Table below, of the section as specified in column (2) of the National Highways as specified in the
corresponding entry in column (1) of the said Table, to the National Highways Authority of India, namely:-

TABLE
National . . . Chainage / Length
Highways No. Section of National Highways (in KM)
ey 2 3

The highway starting from its junction with NH-65 near Village Girmapur in
161AA Sangareddy District and connecting Reddypally, Isalampur, Pragnapur, | Entire NH in state
Raigiri and terminating at its junction with NH-65 near | of Telangana

Tangadapally(Choutuppol) in the state of Telangana.

[F. No. NH-14013/6/2026-P&M]
SHAIKH AMINKHAN, Director
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